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ITEM NO.15               COURT NO.16               SECTION II

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.)  No(s).  4354/2025

[Arising out of impugned final judgment and order dated  30-01-2025
in CRLP No. 58/2025 passed by the High Court of Andhra Pradesh at 
Amravati]

THE STATE OF ANDHRA PRADESH                        Petitioner(s)

                                VERSUS

N. SANJAY                                          Respondent(s)

FOR ADMISSION 
 
Date : 21-05-2025 This petition was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE AHSANUDDIN AMANULLAH
         HON'BLE MR. JUSTICE PRASHANT KUMAR MISHRA

For Petitioner(s)  Mr. S. V. Raju, A.S.G.
                   Mr. Sidharth Luthra, Sr. Adv.
                   Mr. Guntur Pramod Kumar, AOR
                   Mr. Samarth Krishan Luthra, Adv.
                   Mr. Dhruv Yadav, Adv.
                   Mr. Hitarth Raja, Adv.                   
                   
For Respondent(s)  Mr. Kapil Sibal, Sr. Adv.
                   Mr. Siddhartha Dave, Sr. Adv.
                   Mr. Abhishek Singh, Adv.
                   Mr. Talib Mustafa, Adv.
                   Mr. Harsh Srivastava, Adv.
                   Mr. Anmol Aggarwal, Adv.
                   Ms. Rupali Samuel, Adv.
                   Mr. Himanshu Tyagi, Adv.
                   Mr. Dhiraj Abraham Philip, AOR                  
                   
          UPON hearing the counsel the Court made the following
                             O R D E R

Heard  Mr.  S.V.Raju,  learned  Additional  Solicitor  General

appearing  for  the  petitioner,  along  with  Mr.  Sidharth  Luthra,

learned Senior Counsel.
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2. A request for accommodation has been made on behalf of learned

counsel for the respondent, on the ground that the learned Senior

Counsel is presently engaged before another Bench.

3. Learned  Senior  Counsel  for  the  petitioner-State  of  Andhra

Pradesh submits that, due to the passage of time, the petitioner

will have an additional ground in his favour.

4. As the matter is being adjourned on account of a personal

reason i.e., the engagement of the learned Senior Counsel for the

respondent before a co-ordinate Bench, we make it clear that any

delay in consideration of the matter shall not accrue in favour of

the respondent, while considering the matter on merits.

5. As jointly prayed for by learned counsel for the parties, the

matter be listed on 23.07.2025.

(VARSHA MENDIRATTA)                             (ANJALI PANWAR)
COURT MASTER (SH)                             COURT MASTER (NSH)
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